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COUNCIL OF STATE.
Tuesday, 29th March, 1921,

PROROGATION OF THE COUNCIL OF STATE AND 
LEGISLATIVE ASSEMBLY.

His Excellency th« Viceroy having arrived in procession with the 
Presidents of the Council of State and the Legislative Assembly took his seat 
on the dais at a quarter after nine of the Clock.  ̂ ’

H. E. THE VICEROY ; The. first Session of the reformed Indian Legislature 
has come to an end, and I am here to prorogue it with the ceremony wljich is 
traditional in the Mother of Parliaments. Throughout the Session your 
distinguished Presidents have led you in the paiNhs of Parliamentary practice, 
and I am confident that you all have wished to be so led and to conduct your 
business in a manner consonant with the highest traditions of Parliamentar}' 
procedure.

On you has fallen a very special responsibility—the responsibility of 
founding a tradition, and I congralndate you on the manner in which you have 
risen t6 the height of your great opportunity. Government and nen-officials 
alike were unfamiliar with the new procedure, and if mistakes have been made 
thejr were due to that unfamiliarity. But after all it is not so much the letter 
which matters, but the spirit—the spirit whiĉ h giveth life. And what of the 
spirit which has informed your deliberations ? I make bold to say that> the 
tone and temper of your deliberations have been the outstanding feature of the 
p s t  Session. Non-ofl?cials have shown a sense of balance and responsibility- 
in their treatment of great questions, and the Government have endeavoured 
to give the fullest possible effect, consistent with their own responsibib'ty to 
Parliament, to the governing principles of the new Constitution. The work­
ing of a Constitution, believe me, is no easy task. Any Constitution can be 
reduced to an absurdity if its constituent pa^s are unmindful of their respon­
sibility to work it with good-will and fair play. British Constitutional 
institutions have flourished because of the spirit which has informed those who 
work them. I t  may interest you to be reminded of what Mr. Gladstone wrote 
of the British Constitution—^The British Constitution^ he said 'leaves 
open doors which lead into blind alleys ; for it presumes more bokUy than any 
other, the good sense and good faith of those who work it. If  unhappily, 
these personages meet together, on the great arena of a nation^s fortunes, as 
jockeys meet upon a race-course, each to urge to the uttermost, as against the 
others, the power of the animal he rides, or as counsel in Court, each to 
procure the victory of his client, without respect to any other intercut or right; 
then this boasted Constitution of ours is neither more nor less than a heap of 
absurdities \  Mr. Gladstone then goes on to depict how each portion of the 
Constitution could wreck the working of the whole by a stnct adherence 
to the letter of its powers. He proceeds however—' But the assumption is 
that the depositaries of power will all respect one another; will evince a 
consciousnera that they are working in a common interest for a common aim ; 
t ia t  they will be possessed, together, with not less than an average intelligence, 
of not less than an average sense of equity and of public interest and rights. *

It is in th l^ ir it of this passage that my Governmenlf have approached the 
new Constitution. It is in the spirit ox this passage that mtmbers baT«
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worked this Session. Even the British Constitution, as Mr. Gladstone has 
shown, maA break down if it is worked in any way other than that of mutual 
respect and in a common interest for a common aim. I t is, then, in the belief 
that it is with good sense and good-will that the new Constitution will be 
worked that I have faith in what I have set my hand to.

 ̂ It' is the first step which counts, and this first Session should go far to 
dispel the doubts of those who have looked upon our new constitutional 
depaiture with gloomy forebodings. I t  should go far to hearten those who are 
pledged to fight the constitutional cause against the forces of disorder and 
anarchy. But for those who have display^ such conspicuous wisdom and 
courage in launching the new Conbtitution on right lines, thq*e still remains 
work to do. There is need for the spreading of the conrtitutional go^el in 
the country. You will then, 1 hope, in your recess make an organised effort to 
teach people what this reformed Constitution means ; that real powers—not 
eham—are vested in the Councils, and how surely through these Councils 
progress must come. ‘

And now it falls to my lot to bid you farewell. Before you meet again 
another will stand in my place, one who is marked out by achievement, by 
experience and by character as offering’ the promise of a great Viceroyalty. 'T 
know I can assure* him of a warm and hearty reception on the part of you all. 
He will find difficulties to meet him, but they are, I think, less than they 
appeared likely tg be some six or seven weeks ago. My constant thought and 
endeavour has been to smooth his path, and in that, I believe, I have been in a 
large measure successful. But I would not in saying this be unmindful of the 
mission of healing in which His Royal Highness the Duke of Connaught 
played so conspicuous and great a part. India has had on many occasions 
reason to be grateful to its British Emperors. This last visit of Hie Royal 
Highness, taken at the instance and by command of His Majesty, is one more 
proof of the constant solicitude of His Majesty for the well-being of his Indian 
subjects.. •

\Ve have gone through troublous times during tlie past five years, but I ask 
you to look upon India’s position in the Empire and at Home m 1916 and to­
day. She has now an assured position in the Imperial Cabinet and her sons 
voice her views at its meetings. At home Indians occupy the highest post» in 
Government, are responsible for the policy in those subjects which go to 
promote a country's well-being and in the rest exercise a far-reaching influence. 
In the sphere of the Indian Legislature you know your powers and in the 
Provincial Councils the powers and responsibility are even greater.

And all this has been accomplished during a period disturbed by Avar and 
the aftermath of War ; nor was it at the expense of Indians effort, for no one 
can gainsay that effort nor its decisive influence upon the war. My participa­
tion in your affairs is now at an tend. I t has been a high privilege to have 
been your Governor Geneiul during this great epoch. I t  is for you now to 
justify our great adventure. 1 have no fear that you wiU fall short of what is 
required of you. What is w ell begun is half done. Continue to exhibit the 
courage, the sobriety, the sense of responsibility of the first Session aid  these 
can' be no doubt that your labours will not be in vain. I command both you 
and them to the giiiidanoe of divine Providence. '

I  now ^ la re  this Session prorogued.
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Resolution Re  Circulation of Speeches of His Royal Highness the Duke 

of Connaught and His Excellency the Viceroy in the Vernaculars.
Resolution R e  Fiscal A u t o n o m y ...............................................................
Resolution R e  Government S to c k s ...............................................................

Resolution R e  Washington Conference—Fixing Minimum age of 
children in industrial employment.

Resolution R e  Washington Conference—Hours of work in industrial 
undei-takings.

Resolution R t  Export of P o o d - G r a in s ....................................................
Resolution Re  Severance of Judicial from Executive functions . .
Resolution R e  Amendment of certain Enactments in regard to the use 

of firearms.
Resolution R e  Export of R i c e ....................................................  .
Resolution R e  Exchange s i tu a t io n ..............................................................
Resolution R e  Exemption of Members of the Provincial and Indian 

Legislatures from the operation of the Arms Act.
Resolution R e  Codification of the Hindu Law . . . . . .
Resolution R e  Portfolios of the Viceroy's Executive Council . .
Resolution R e  Attempts in England to place obstacles in the working 

of the Government of India Act.

D a n ie l  B e g  S a h ib —
Question Rb grant of an allowance to the widow of the late •

D ia t h —
------of the Hon'ble Sir Rash Behari Ghose

Dbfincb  of I ndia A ct—
Question R e  prosecutions under------«tc. . . .
Question R e  Vexatious prosecutions under------ .

D b l h i—
Question R e  Municipal Board o f ------ . . .

D em o n btla tio n  F a b m »— ^
Question R e  Reports of Government —  .

P aob.

88—89
876—881

623
276

635,588, 641, 
662—666, 

662,674,677, 
678,688, 
686—686

627,628

646

61,62,76  
61,62,68

*26^260,274  
214—220, 
222, 231, 
238—240 

191—192,194

161-162

462 
446—446 
397—400

143—144 
499—603 
661-665

662 
611—613 

696—697,604

24

276—276

48 
' 481

638 -639

619—620 

T7 ' ' —
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D eputy P ebbident's Sila bt  B ill—
Legiglative AsBembly------

PasBed by Legislative ABsembly . . ,
Taken into consideration . . .  .
P a s s e d ......................................................... .

Dibikfsction op W ool—
Resolution B e  Washington Conference------  .

D i BTEIBUTIOK of PoBTFOLIOfl— .
Question B e  Executiye Council of Governor General . .

Distubbamcbs —
Question B e  P unjab------ . . . .  .

D ivisiok(b)—
" Questions at time o f ........ ................................................................... .

Ruling time for c la im ing------  . . . • . .
Ruling B e  Strangers i n ------ Lobbies at the time of —  . .

D ukb OP Connaught, H. R. H . the—
Message Publication of His speech in the-Vernaculars . . .
Resolution B e  Circulation of the speeches o f -------- and HU Exeelloncy

the Viceroy in the Vernaculars.

D ott—
Question B e  Amount collected on account of Excess P rofits------  . .
Question B e  Export------ on Tea
Question B e  Custom s------ on Road material . . . . .
Resolution B e  Removal of Excise aod Custom s------ on motor spirit .

E ast A fbica—
Question B e  IndiHns i n ------  . .............................................

E asteen Bengal Railwat—
Question B e  Staff o f ------  . ........................................................
Question B e  Extensions o f ........  ........................................................

E ducation—
Question B e  Extension and improvement of Muhammadan .
Question B e  Schools for children of Railway employees . . .

E ducational Sebvice—
Question B e  Indian —— ..............................................................................

E dWABDB, the H on'bLB MAJOB-GiHIBAL W. R.—
Resolution B e  Ayurvedic College
Oath of O f f i c e .....................................................................................................

E leotbioitt (Akbkdm bvt) B ill— ,
 ̂ Message from Legialative Assembly to refer the —  to a Joint Com­

mittee.
Reierred to Joint C o m m ittee ..............................................................................

E lliott, the H on’ble Libutenant-Colonel A. C.—
Oath of O f f i c e ......................................................................................... ...........

•  Resolution re Exemption of Members of the Provincial and Indian 
Legislatures from the operation of the Armf Act.

P aoi.

213
487
487

174r-175

151—152

79—80

665
516

411-412

106
51—54

42
82

88—89
376—381

84

86
87

587—688
90—91

483

120-128
1

589

645

2
662
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on the export of rico
E m babgo—

Question R e Romoval of the •
Quegtion B e  — • on export of rice

Emigeation—
Qaestion Re Indians in Kenya Colony . 
Resolution Re Indians in 0?ersea8 Dominions

Employment A gik cib s—
Resolution Re  Washington Conference—Creation o f ------

E n b h t  Mibsioks B i l l —
Motion for leave to introduce . . . . . .
Introduced . . . . . . . . .
Taken into c o n s i d e r a t i o n .....................................................
Passed . . ...............................................................
Laid on table as passed in Legislative Assembly . . .
Amendment of Assembly a d o p t e d ..........................................

EnOIKB DBIVBB8—
Qaestion Be  Employment of —  on North Western Railway

Esbeb Committee—
Question B e ------report on Army in India
Question R e  Views of Government o n ------report . . . .
Question Re action to be taken on recommendations o f ------  . .
Question Re  Financial effect o f------recommendations on Government of

India.

Excess Pbofits Duty—
Quetion Re  Amaant collected on account of —— . . • .
Question R e  ■
Question R e  Abolition of ihe

E ic ib b  and  C ustomb D uty—  
Resolution Re Removal of — • on motor spirit

Exchahob—
Question Re Stabilization of 
Qaestion Re  Rupee Sterling 
Question Re  Rate o f ------
Qaestion Re  Ratio of the Rupee to gold 
Qaestion R e  Ratio of Rs. 10 to sovereign 
Question R e Trade balances and Foreign -

Exchange bituatiok— 
Resolution JRe ——

Executive Council(b)—
Question Re Strength of Provincial —  • 
Question R e  European and Indian Members on • 
Question R e  —  of Governor-General .
Question R e ------Bihar and Orissa . .
Resolution R e  Portfolios of the Viceroy s —

Executive FuHCTioKft—
Reeolation R e  severance of Judicial from •

Page.

33
21

19
827—388

164-178

296—296
296
486
486
689
649

2 88 -289

99—100
8 3 - ^

82
86

42
24
33

376—381

42
416
316

316-316
316

2 84 -2 8 6

487—616

44
20 

151-162  
106,486—486 

606-617

436—449
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E x o d u s—
Question B e ------to and from S i m l a ......................................................

E x p e d it io n s —
Question R e  Mahsud and Wana Wazir------ . * . ,

B x p b n d it u h b —
Qaestion B e  — on R e f o r m s ..........................................................................
Question B e  Steps taken on recommendation of Financial Conferonoe at

Brussels with regard t o ------on armaments.
Question Re Keport on Army and N avy------ . . . . •

E x p o e t —
Resolution R e  ——  of Pood-Qrains...............................................................
Question R e  — — from In d ia .........................................................................

E x po b t  D uty—
Question R e  ~  on Tea • . • . .

E x po r t  o f  R ic e —
Question’ ..............................................................................................
Question R e  Rice Millowners* Association, Kuttalam • • . .
Question R e  Rempval of the embargo on th e ------ , • . >
Resolution R e  ......................................................................... ..........
Resolution R e  Power of issuing Licensc^ for the —  to be kept in the 

hands of looal GoTtfnments.

FA O toBiEs (A m e n d m e n t ) B il l —
Referred to Joint C o m m ittee .........................................................................

F abm s—
Question R e  Reports of Qovernment demonstration —  . . .

F iji—
Question Re Riots in — *

F in a n c e  B il l —
Message R e  Amendments of Coanoil of State on ——  agreed to by 

Legislative Assembly.
Date for consideration o f ...................................................................................
Laid on tlie t a b l e .......................................... ‘ . • • • •
Ruling Re Class of amendments permissible to . • •
Taken into c o n s i d e r a t i o n ......................................... ..........  . •
Parsed...................................................................................................................

F in a n c ia l  Co n fb b e n c e—
Question Re  Steps taken on recommendation o f ------at Brussels with

regard to expenditure on armaments.

F in a n c ia l  C o n t b ib u t io n s—
Question Re  —  between Central and Provincial Gov ernments . .

F ib ea b m s—  ^
Resolutinn Re  amendment of certain Enactments in regard to the use 

o f ------.

F iscal A u tonom y—
Resolution Re  —— . , . . . 1 .

------------- j;-------------------------------------------------- ------------

Page.

639

83

8 0 -8 1
32

100

440-469

21 
24 
S3

241,181-160  
817—327

520-628

619—620

19—20

619

624—625
624
626

532-685
685—686

82

151

381—412

261-274
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F ood-G b a in s—
Resolution B e  Export of — -  
Qaestion Be  Embargo on Wheat

4
P 00D8TUPP8 AjiD C l o t h s —

Question B e  Prioee o f ------

F obbbt(8 —̂
Qaestion Be ProTinclal < 
Question B e ------Laws

• Service in Barma

Question Be  Scheme of afforestation . t 
Question B e  Salaries of Provincial------Services

F eo o m , t h e  H o k 'b lb  M b . A . H .—
Class of amendments permissible to Finance Bill . .
Finance B i l l ....................................................................................
Oath of Office . . . . . . . ^
Personnel of Joint Committee on Blectrioity (Amendment) Bill
Personnel of Honsing C o m m it t e e ..........................................
Resolution Be  Exchange situation . . . . .
Resolution Be Washington Conference—Hours of work in industrial 

undertakings .
Resolution Be Washington Conference—Fixing minimum age of 

children in industiial employment.
Resolution Be Export of F o o d -G r a in s ....................................................
Resolution Be  Repeal of certain Repressiye Laws « . . .

GiilOANATH J hA, THB H ok'bLB Db.—
Oath of O f f i c e ......................................................................... .......... .
Resolution Be  Codification of the Hindu L a w ..........................................
Resolution B e  Export of R i o e ...............................................................
Resolution B e  Umversity Legislation . • . ' . . .

Gbbmany—
Resolution Be Indemnities and Reparations from ------, postponed .
Resolution B e  Indemnities and Reparations from------  . . .

G 01.D Jbw blb y—
Question B e  Insured parcels containing.......................................................

Goods—
Question Be undelivered------at p o r t a ......................................................

Gotbbhmbkt Busikbss—
Muddiman. the Hon*ble Mr. A. P................................................  .
Barnes, the Hon*ble Sir G e o r g e ..........................................  .

Yincent, The Hoa*ble Sir W..............................................................................

Qovbbnmbht of I wdia Act—
Resolution Attempts in England to place obstacles in the working of 

th e ------.

GoTBBNHBin? S tocks—  
Resolution Be —

Pagb.

449—469
279—282

9 2 -9 8

644
2 6 -2 7

27
479^SO

626
666—567,682 

1
645 
486

603—504 
162

186—187

462—468.467
66

617—618.622 
142,149 

248—244

649—660
66^ -669

641 -642

86—37

486,4  
294,158— 

154,49 
488

690-606

21 4-24 1



INDEX.

H a il e y , t h b  H o n ' blb  M b . W.—  
Finance Bill . .

Besolution Be  Goyernment S t o c k s .......................................... .
Prese£tation of Budget for 1921-1922 . . . .  .

U aumovd, thb Hov'blb Mb. E. L. L.—
Finance B i l l .......................................................................... . •
Oath of Office ..............................................................................................
Resolution ‘He Washington Conference—Creation of employment 

agencies.
Resolution Be Ayurvedic C o l l e g e ...............................................................
Resolution Be Amendment of certain enactments in regard to the use 

of Firearms.

Habnam Sihoh, th e  Hon'ble R a j a  Sib—
Oath of O f f i c e ....................................................................................
Motion Be Khilafat m o v e m e n t .....................................................
Resolution Be Fiscal A u t o n o m y ....................................................
Resolution Be University L e g i s l a t i o n ..........................................
Resolution Be Government Stocks . . . . .

Resolution Re Severance of Judicial from Executive functions . 
Resolution Be Release of Prisoners sentenced by Martial Law Courts 
Resolution Be Ayurvedic College . . • • . ^
Resolation Be Attempts in England to place obstacles in the working 

of the Government of India Act.
Resolution Be Portfolios of the Viceroy's Executive Council • 
Resolution Be Indians in Overseas Dominions . . . .
See Questions and Answers.

Haboon J apfkb, thb H on’ble Mb.—
See Jafifer, the Hon*ble Mr. Haroon.

H b a d - q u a b t b b s —

Question Be changes o f ------in districts . . . .

Health Sbbvicbs—
Resolution Be Washington Conference—Government------ . .

H ides and Skins—
Question Be R aw ....................................................................................

H igh Commibsionbb fob Ihdia—
Resolution Advisory Board for ^—  . . . . ,
Question Be Functions of th e ------for India • • . »

H igh Coubt, Madias—
Question Be Appointment of Muhammadan Judge in ------

Hibdu Law—
Besolution Be Codification of th e ------  • • » • .

H indu Tbavsfebs and Bbquebts (City o fMadbas) B ill—
Laid on the T a b l e ........................................................................

« Taken into c o n s i d e r a t io n ..............................................................
P a s s e d .............................................................................................

Page.

657—658,
568—670,
584—585
230—283
844T-346

660
2

167

123-124
393—396

1
201—202 
262—263 

247 
228—229 
438-439  
427-^28  

114 
696—596

616—616
331—332

2 3 -2 4  

1 7 6 -J 76 

91

469—474
83

5 - 2 6

617-622

m
648*649

€49
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H olbwtok, the Ho i ’blb Mb . E. J .—
Oath of Office . • . . .....................................................
Resolutioh Be Burma R e f o r m s ...............................................................
Beaolution Re Export of Rice • . . . * .  ̂ *
Resolutioii S e  Washington Conference—Hoq.rsT of work in indus  ̂

trial undertaki^fl.
Resolution Be  Washington Conference—Creation of Employment

Resofution Be  Washington Conference—Fixing minimum age of 
childrenin industrial emplovment.

Resolution Be Export of iW l-grains ..........................................

PousiirQ Committee—
Proposals B e -----
Proposals of — •

Htdbbabad City—
Question B e Removal of congestion in •

I mpBBIAL CoKrBBBKCB— .
Question B e ------in London .

Sind

I mpbbi l̂L Sbbficbs—
Question Be  Expenditure on ■ I India

I m po b t  a fd  E x po b t  O f G oods (A m * w d m b k t) B i l l —
Taken into c o n s id e r a t io n ...............................................................
P a s s e d ..............................................................................................
Passed in Legislative Assembly .....................................................

iKAtJGUBATIOH OF THE CoUBCIL OF StaTE AKD LvOISLATITB ASSEMBLY— 
Connaught, His Royal Highness the Duke of . . . .
Viceroy I Uis Excellency t h e ...............................................................

I nauouejlTio h  C bbb m o n y —
Closing o f ------ . . . .

I kcom b  —
Question B e  Estimates of —  per capita 
(^estion B e  ■ —  of British India . .
Question B e ------per hoad in India .

I jrCOME-Tax—
Question Be Complaiots against deductions under------from interest on

Government Promissory Notes, etc.
Question iBte Disclosure of business financial positions in assessment 

of
Question Be Assessment of -  
Question Be —  Assessees
Question B e ------receipts
Resolution B e  —  Rules
Resolution B e - • Assessment
Stateii^ent of applications from 

authorities.
assessees to the Chief Revenue

I jic o m k -Tax A ct—
Question Be Applications under Section 19 of -

Page.

807—809 
135 
169

169,170,173

189 -190

464r-46B,
468

4 83 -485  
4S6—486

81—82

416—416

43

527—628
928
813

11—16
7-11

16

283
283

207—208

84

28—29

27 
20 

298 
888—344 
622—6J6 

479

18— 19
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I n d b m n it ib s  and  R h pa ea t io n b—
Resolution R e ------from Germany, postponed
Resolution Be from Germany

I5DIAN8—
Resolution B e • • in Overseas Dominions

I ndian Aemt—
Question B e  King’s commissions in the

I n d ia n  C u b e b n c t  C o m m it t b b —
Question B e Ralpio q£ Rs. 10 to sovereign

I n d ia n  D b f b n c e  F o e c b —
Question B e ------ . . .

I n d ia n s  in  B ast A p e ic a —
Question B e ------ .

In d ia n  I n m e b b t b—
Resolution B e Attempts in England to place obstacles in the working 

of the Goyemment of India Act.

I n d ia n  L bgislatxtebs—
Resolution Be Exemption of Members of the Provincial and —  

the operation of the Arms Act.
Question B e  Voting for . • .

I n d ia n  P bodtjcb—
Question B e  Market for..............................................................

I n d ia n  S tu d e n t s—
Question B e  Technioal, Industrial and Scientific educatien of 

England.

I n d ia n  T ba Ce ss  (A h b n d m b n t ) B il l —
Taken into c o n s id e r a t io n ....................................................
P a s s e d ....................................................................................
Passed by Legislative A s s e m b ly ..........................................

*rom

I n d ia n  T roops—
Question B« employment of —  Overseas 
Question B e ------outside India . ,

I n d ia n  W a tb es—
Question B e  Expenditure on Navy id

I n d ig o  Cebs A ct (A h b n d m b n t ) B il l — 
Taken into consideration . .
P a s s e d ..........................................
Poiii6d in Legislative Assembly .

I n d USTEIAL CoMMipfllON—
Question B e ----- report
Question Me report of
Question Be Icidastrlal development on recommendation of •

P a g e .

6 49 -660  
6t>6—669

327-328

22

315

45

84

590—606

660-666

17

42

4 6 -4 6

298—299
299
155

480-481
48

86

628—629 
529 
213

208
4t>
82
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I k d u s t e u l  B m p l o t m in t —
KeBoIution B e  WAahington Conference—Fixing minhnom age of 

children in

INDU8TBIAL UNDBETAKINOB—
Resolution Jie Washington Conferenoe—Hours of work in ——

I m P I B B B T —

Question B e  Postal Savings Bank------ . . . .

IkTEBIU PTIONB—
Buling B e  — • to consist of simple statements

I bbbibtaft kattbb—
Ruling B e  discussion of •

IBEIOATION—  
Question B e  • 
Question B e  •

• Systems
• projects

I58PBCF0B Of OfFXCB PBOCBDUBB—
Question B e ------  . . . .

J a f f b b , t h b  Hon'ble K h a k  B a h a d u b  E. H .—
Oath of O f l B c e ..........................................
£̂00 Questions and Answers*

J a il  Co m m it o b b —-
Question B e  Report of -

J bllicob—>
Question B e  report of Admiral------ . .

J bwblby—
Question B e  Insured parcels containing g o ld ------ .

J h a , the Hok’ble Db. G.—
See Gangaoath Jha, the Hon'ble Dr.

JOIHT CoimiTTEE—
Code of Criminal Procedure (Ajnendment) Bill referred to
Composition o f ------en Indian Factories Bill . .
Composition o f ------on Electricity Bill
Electricity (Amendment) Bill referred to ------ . , • .
Fac tories (Amendment) Bill referred to ....... ..............................................
lie ss^ e  from Legislative Assembly Be  Reference to —  of the Code 

of Criminal Procedure. ’
Procedure B e  Reference t o ..............................................................................
Ruling Be Consent of Member to ssrve on ------ « . . .
Ruling B e  Form of reference to ...... .............................................................

JoaE N D B A S m aH , t h e  H om ' blb  Sabdab—  
Finance Bill . . . .

Oath of O f f i c e ..........................................................................
Personnel of Joint Committee on Electricity (Amendment) Bill 
See Qaestlons and Answers. .
Resolution Fiscal Autonomy i. . • * .
Resolution Be  University Legislation . . . .

P a g e .

155—164

204

467

m

207
209

641

47—48

86—87

641-642

623 
645 
645

620-528
847

3i7—849
624 
296

MT, m .  674 
8 

64S

m -2 6 4  .  
S 48-249
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JoOEFDBASmOH, ThE HohJbLB 8lEDAE~C0//<rf.
Besolution Re Governme^ Stocks . . . . . .
r«eiolation Ite  Leave to Members of the Provincial Serviceg .

Resolation Export of F o o d -G r a in s ..........................................

Resolution B e  Release of pri^onen sentenced by Martial Law Courts

Resolution Be Slaughter of cows, etc. . .
Resolution B e  Export of Bioo . . .
ResolutionJRe Inaians in Overseas Dominions 
Resolution Be Peace and Vigilance Committees 
Rexolution Be Codification of the Hiodu Law .
Resolutjon Be  Portfolios of the Viceroy's Bx«*cutive Council 
Resolution B e  Attempts in Englaud to place obstacles in the working 

of the Government of India Act.

J u d ic ia l—
Resolution Be Severance of - • from Executive Functiona

K alb, t h e  H o n ’b ib  M b . V, G.—
Composition of Joint Committee on Indian Factories (Amendment) 

Bill.
Oath of O f f i c e ..............................................................................................
Resolution Bti Attempts in England to place obstacles in the worlting 

of the Government of India Aot.
Besolution Be  Indemnities and Beparations from Germany, postponed .
Resolution Be  Indemnities and Benarations from Germany . .

Besolution B e  Exchange S itu a tio n .................................................... ..........

Resolution Be  Power of issuing Licenses for the eiport of rice to be 
kept in the hands of local Governments.

Besolution B e  Bemoval of Excise and Customs Duty on Motor 
Spirit.

Bt-solution B e  Exmrt of Bice . . . .  . .
Besolution B e  Washington Conference—Hours of Work in Indus­

trial Undertakings.
Resolution B e  Washington Conference—Creation of Employment 

Agencies.
Resolution Be University Legislation • . .  ̂ .
Resolution B e  Fiscal Autonomy . . . . . . .

K ankaubidi Dah —
Qaestion Be —  . . . . . . • • .
Question B e  award in regard to th e ...............................................................

E atapub  P b is o n b b s—
Question B e  Release o f ------

SlKAH, THE H o h ’b l B M aBABAJA B aHADUB OFK bsh a v a  P basad  
D d m b a o k —

Oath of Office

KHAPiBDE, THE H on’bIB Mb. Ga27B8H SBI KbISHKA—
 ̂ Oath of O f f i c e .............................................................. " .

* MoMon for adjournment of business to discuos a definite matter of 
urgent public importance.

P a g e .

229—330 
474—476, 

477, 478 
449—454. 
4^^5-467 
417—419, 
429-430 , 

431 
369—360 
140—142 
382—838 
682—683 

619 
616 

601—602

435*449

623 

2
602-603

649—650

669 
487-494 , 

613-615,51®  
324

8 7 9 -8 8 0

142-143  
162—103

170

244-246  
270-271

21-22
2 4 -2 6

210

9
106
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K hapabdb, th b  H ojt'b le  Mb. G a fb b s S ii  
See under Questiona aod AnsweiB.
Finance B i l l ..................................................... ..........  «

Besolution R e  Portfolios of the Viceroy's Executive Council 

Resolution Be  Peace and Vigilance Committees • «

Besolution Re  Exchange Situation . . . • .
Kesolution Me Kepeal of cci'tain Eeprcssive Laws # •

Eesolution B e  Amendment of certain Enactments in regard to the Qse 
of fircams.

* ReBolution Re Ayurvedic C o l l e g e ...............................................................
Eesolution Re Advisozy Board for High Commissioner . . .

Resolution B e  Washington Conference—Hours of Work In Indus­
trial Undertakings. ^

Resolution R e  Washington Conference—Fixing minimum age of 
children in Industrial employment.

Beflolution Rc  Fiscal Autonomy . . .  . .

K h il a f a t  M o v e m e n t —  
M otion  R e  *—  .

K in g ’s Co m m ib sio n s—
Question Rc —  in the Indian Army . . ,■ '*

Kll^O-ElfFBBOB—
Message • . . . . . « .

Lalvbhai Sahalbas, Thx H ov'blb Mb .—
See under Samaldas, the Hon’ble Mr. L.

Land A c q u is it io k  (A m e k d m e k t ) B il l —
Motion for leave to introduce
Introduced . . . . . . . . . .
Tali;^n into c o n s i d e r a t i o n ...............................................................
Pawed ........................................................................................................

Lakd R e v e k f b —
Question Re  System of — ...............................................................
Question R e ------L e g i s l a t i o n ........................................... ..........
Question Re A s s e s s m e n t ........................................................................

X aW (B )-  ,
Reoolution Re Codification of the Hindu —  . . .
Question R e  Forest —  . . . . . .
Resolution Re Repeal of certain Repressive —  . .

Lead poisgking— ' . . .
Resolution R e  Washington Cooferenoe------

JiBAVE—
Resolution Re —— to members of the provincial services . . .

^ ; • ■ V

Pagb.
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L io is l a t io m  —
Qaefltion Be Power of making Wills

LiOlflLATIVB A bSBMBLT—
Buis Passed 

Deputy President’s Salary Bill . . .
Indigo Cess Act (Amendment) Bill . .
Import and Export of Goods Act (Amendment) Bill

Distribution o f ------list of businessy etc. to members of the Council of
State.

■ Deputy President’s Salary B i l l -
Taken into consideration
P a s s e d ...............................................................

Enemy Miasionff Bill laid on the tuble as passed by 
Inauguration . . . . . .
Message f r o m 2̂ 0 Reference to Joint Committee of the Code of 

Criminal Procedure (Amendment) Bill.
Message from ------to refer the Eleetricity (Amendment) Bill to a Joint

Committee.
Prorogation of Council of State and —  . .
Baling He the reading of speeches made ib the • 

session.
Ruling Be reference to debates i n ------.
liuling Re  Reference to action taken i n ------

• during the same

L ic e k §bs*>
Rcjwlution Re Power of issuing ■

in the hands of local Qovernments.

IrlKBS—
(^estion Re Relaying dismantled —

liO T  OP B u sik b ss—
Distribution of Legislative Assembly • 

Council of State.

for the export of rice to be kept

eto. to members of the

IiLOTl>̂  THB H on’bLB Mb . E. S.-—
Finance B i l l .................................................... 1 . . . .
Oath of Office . . . . . . . . . .
Resolution Re  fixing minimuEi age of children in Ipdustidal employ­

ment. ,

XOIK—
Question JKc 1917 State------ • . .

looA i Qovbekkbi t̂s—
Heaolution Power of issuing licenses for the export of ried to be 

kept in the hands of — .

Jl ÎTDoil COKFBEBKCB— .
Qnestion R e  Muasalinan representation at th ^ -—  . . ►

JHadbab H igh Coubt^  •
Question JSe Appointment of Muhammadan JudgB in ■ ■ . \

Maw ud A.KD Waka Wazib—
Question R e ------«pediU ons..................................................... ^

Paob.

2T3
213
213
416

. m  
m
589̂^

7—16.
347

689

671—672
661

607
686̂

317-323:

296

416

66S-670
2

181

28*

317—327

416—416* 

26—2G
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Mails—
Question J?#------£rom Rawalpindi to Srinagar . . .

Maivtsna^c i  Obdbbb £ nfobcbjibkt B ill—
Motion for 1m .y« to introduce
In tro d u ced .............................................................................................. ...... .
Taken into conaideratitn
P a a B e d ........................................................................................................................

Mabicaib, the Rob*blb Khax Bahai/Ub a .—
Oath of OflBca . ; . • .....................................................................
Resolution JR9 Power of issuing licenses for the export of rice to be kept 

in the hands of local Governments.

Resolution Be  Apnendment of ceitain enactments in regard to the use of 
firearms.

Resolution B e  Export of rice

See Questions and Answers. 
Motion B e  Khilaf at movement

M abtia l  L aw —
Resolution Be  Release of prisoners sentenced by 
Question / e Political prisoners sentenced under - 
Question Be Punjab disturbances . . ,

M b b t ib g  o p—
CouncU of State ' . ,

M e so po ta m ia  Co m m issto v—  
Queetion B e ------report

• Courts

M bbbaoi—
Enemy Missions Bill 

From Legislative Assembly B e  reference to Joint Committee of the 
Code of Criminal Procedure (Amendment) Bill.

From Governor General . .........................................................................
From Legislative Assembly to refer the Bleotrioity (AHMBndment) Bill to 

a Joint Committee.
From Legislative Assembly B e  reference of Factories (Amendment) Bill 

to a Joint Committee.
King Emperor's........ ...................................................................................
------B e  Amendments of Council of State to Finance Bill agreed to by

Legislative Assembly.
—  B e  attendance of members for the prorogation ceremony . .
—  B e  Code of Civil Procedure (Amendment) Bill passed Dy Legiida- 

tive Assembly.
------From Duke of Connaught B e  publication of his epeech in the

Vernaculars, *

M bssaob pb o m  G o v eb k o b  G bk bb a l—• 
Date of presentation of Budget .

P a o b .

642—64S

60—51
51

297—29» 
298

t
817-318 , 

821. 324— 
325, % 6 

396—?V7

131—133, 
136, 1S7. 

189,148— 
150

202

417-482
21

79—80

1, 4. 6, IT,
79, IBl. 207, 

275, 816, 
347, 41S. 
479, 617, 
531, 687, 

637

84

689
847

2
6B9
520

11—12
619

844
684

106

49
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M et c a l fe  H o u se—
Meeting of Council of State at — -  during Maroli 1921

M e t e b , S i e  W il l ia m  —
Question R e  fanctions of the High Commissioner for India

MlLlTABT COLLEaH^—
Qaeetion R § ------in India . . . « ^

M il it a r y  D a ir y  F arm s—
Ques .ion R e ------ . » . .

M il it a r y  E x P E N D iT rR s—
Question R e ------before war . . .
Question R e ------in India . . . .

M il it a r y  o pe r a t io its—
Qnestion R e Expenditure on •
Question R e ----- in Mesopotamia

M il it a r y  p o l ic e —
Question R e ------in Burma . . . . .  •

M ih im u m  aoe o f  c h il d r e n —
Resolution Re Washington Conference—Fixing ------ in Industrial

employment.

M ibstatem ektb—
Ruling Re time for explaining alleged — - . . . . .

M o h a m e d  I sm a il  K h a v , t h e  H o n ’b le  H a j i  CffAUDHuai—
Oath of O f f i c e .............................................................. ..........  » .

in Mesopotamia, Palestine, otc.

M o k c r ie f f  S m it h , t h i  H on’b le  Mr. H.—
Bills passed in Legislative Assembly .
Composition of Joint Committee on Factories (Amendment) Bill

‘ ..................................
of the Council of State.

Financc Bill . .

•mpos , ,
Distribution of Legislatiye Assembly lists of business, etc., to knembers

Indian Tea Cess (Amendment) B i l l ...............................................................
Message from the Assembly Me reference to a Joint Committee of the 

Code of Criminal Procedure (Amendment) Bill.
Message R e  Code of Civil Procedure (Amendment) Bill passed by 

Assembly.
Message R e Amendments of Council of State to Finance Bill agreed to 

by Assembly.
Oath of Office . . . ..............................................................
Personnel of Joint Committee on lUectrieity (Amendment) Bill . .
Resolution Re Indemnities and Reparations from Germany . .

M o n ey  O r d er s-
Question R e  —  ^ . * . .

M oti Ch a n d , t h e  H o k ’b ib  R a ja -  
Oath of Office . . .
See Questions and Answers.

P a g e .

294

86

219—230

lo i
4A

31
316—817

293

176—197

193

617

213
623 
416

534, 635, 
551 
156 
347

624

619

2 
6 <6

668-^69

87 — 88



22 IKDBX.

i l O T I O K —

• R e  Ehilafat Moyement
For adjournment of business to discuss a definite matter of org^ t 

public imTOrtance.
Ruling Be form o f ------for reference to Joint Committee • . •

M o r io v  F O B  A D J O U B N M B K T —  

Euling Re support for a
Ruling time for discussion fi)r a —  . . . . •
------of business . . . . . . . . . .

UoK)B Spibit—
Resolution Re  Removal of Excise and Customs Duty on ——  . .

Muddihan, thb H on’blb Mb . A. P.—
Allotment of days for business for March 1921 . . . . .
Diatribution of Assembly lists of businessj etc., to members of the 

Council of State.
Death of the Hon’ble Sir Rash Behari Ghose (remarks on) . . .
Exei-clse of the power to abrogate the period of notice required by the

Rules.
Government Business . .........................................................................
Motion for adjoamment of Business to discuss a definite matter of 

urgent public importance.
Oath of Office . . . , ....................................................
«Qu6stionB and A n sw ers.........................................................................  ,
Proposals R e  Housing C om m ittee................................................................
P ro cu re  to be adopted R e  am endm ents.....................................................
Personnel of Housing C o m m itte e ...............................................................
Procedure Re reference to a joint committee • . » • •
Ruling R e  Rieht of repl^ by mover of amendment . . . .
Reply from relatives of Sir Rash Behari Qhoee to condolenoe mesasge 

read to Council.
Prewdiog . , . , ....................................................

Tote of thanks • . • . , • •
See Rulings.

Muktbbab—
Qaestion R e  slaughter of animals at th e ------Pasteur Institute •

H it5IC1pal Boabd—
Question J S e — of Delhi 'I

MvKiTioxTB Dbpabtmeht—
Question R e ------, Government of India • . • " .

Mubbat, thb H ok’blb Sib A.—
Composition of joint committee on Indian Factories (Amendment) Bill 
Dtsath of the Hon'ble Bir Rash Behari Ghose • . • •
Finance B i l l ...................................................................................

Pao*.

197—208
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164
164

876—381

163 
416

275—276 
625

486,4
106

1 
17

433-^B 
64—BB 

4 «5-486  
347—349 

294 
485

1,17, 79,161, 
207, 242, 276, 

816, 347, 
413,433, 
463, 479, 
602, 617, 
681, 687, 
610, 637 

16

18

638-639

482-483

623 
486 

638» 839, 
640, 671— 
672, 678­
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of

M u m a t ,  t h b  H o » * b ib  S ib  k.--contd.
Oath of Office • • . . , . , . .
Panel of Chairmen ..........................................................................
Presiding • •  ...............................................................
Peraonnel of ^ in t oouinittoe on Electricity (Amend niout) Bill . 
Keeolution Me Washington Conference—Fixing minimam ago 

Children in industrial employment.
Besolution R e  Wajhington Conference—Creation of Employment

Resolution Itc  Washington Conference— of work in indus­
trial undertakings.

Resolution R e  Imsome-Tax R u l e s ..............................................................
Resolution R e  Indians in Overseas Dominions . . . . .
Besolution R e  Exchange S itu ation ..............................................................
Resolution Re  attempts in England to place obstncles in the working 

of the GoTemmeut of India Aet.

Mujamkil-Ullah Kha5, thb Hos’blb K han Bahai>ub N awab— 
Oath of O f f i o e .............................................................................................

Kaidu, thb Hok’bib  D iwak Babadub R—
Finance B i l l ........................................................................................................
Oath of o f f i o e ..............................................................................................
Resolution R e  Aynrvedio C o l l t g e ..............................................................
Res- lution R e  circulation of speeches of His Royal Highness the Duke 

uf Connaught and His Excellency the Viceroy in the Vernaculars.
Resolution R e  Fiscal A u t o n o j n y ..............................................................
Resolution R e  Washington Conference—^Fixing minimum age of 

children in industrial employment.
Rttolution' R e  Wsshin^on Conference—Creation of Employment 

Agcncies.
Resomtion R e  Washington Conference—Hours of werk in indus­

trial undertakings.
RoAolution R e  Advisory Board for High Commissioner . . .
Resolution R e  Export of Food-Qrainfl . . . .  * .
Resolution R e  Release of prisot.ers sentenced by Martial Law Courts . 
Sec Questions and Answers.

N ajat—
Question Re Bombardment o f .........................................................................

N awdt, the Hon’ble Raja Sib M.
Calcutta University Bill . .
Finance Bill . . .

a —

Oath of Office . . . . . .
Resolntion R e  Export of rice . . . .
Resolution R e  Repeal of certain Repressive Laws. 
See Questions and Answers.

N akxana  Sa h ib —  ^
Question R e  Lods of lift a t ------------- . * .

N aval D o o ktabds—
Question R e ----   in India . .

,  N aval and  M i i it a b t  A ttics
Question R e  Indians in —  . • . .

Page.

6
2 

610 
64,5 

179—18S 
ly3, 194 

166

160

343
335—336
494—499
697—598

* 207

560
6

115— 116
63

260-261
188

170

163

473
465

419-^420

588

846—647 
535, 546. 
548—549 
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147 

62—64

293^294
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l̂ AVlGATIOir—
Qaestion B e  teaching of • • in India

N a t t —
Question B e  Expenditure on • • in Indian waters

N o n -co-o p e b a t1o k—
Question B e ------on the North-West Frontier *
Question B e  progress o f ------ . . . .

N o u -o a zettb d  O rricB fifl—
Question B e  retirement o f ------ . . .

K o b t h  W estb b n  E u l w a t —
See Railway (s).i ^

N o t ic b —
Exercise of the power to abrogate the period of < 

Rules.
required by the

*Oa t h  o f  O f f ic e —
Abdul MajiH, the Hon*bleNawab Muhammad .
Achitryya, the Hon’ble Maharaja S. K. . .
AltRf All, the Hon^le Mr. . . . .
Aminul'Islam, th<> Hon’ble Khan Bahadur .
Ayyangar, the Hon’ble Mr. K. V. R. . .
Bahram Khan, the Hon'ble Nawab Sir . .
Barnesi the Hon’ble Sir G.........................................
'Barron, the Hon’ble Mr. C. A. . • .
Bray, the Hon’ble Mr. D..........................................
Burgri, the^Hon’ble Mr. Q. M. . . .
Bye, the Hon’ble Maung Po . . . .
Chatterjee, the Hon’ble Mr. A. C. . . .
Che^tiyar, the Hon’ble Rac Bahadur A. . .
Cook, the Hon’ble Mr. E. M....................................
Dadabhoy, the Hon'bie Sir M. B. . . .
Edwards, the Hon'bie Major-General W. R. »
Elliott, the Hon’ble Lieut.-Col. A, C. . .
Froom, the Hon’ble Mr. A. H. . . .
Oanganath Jba, the Hon’ble Dr. . . .
Hammond, the Hon’ble Mr. E. L. L. . .
Harnam Singh, the Hon’ble Ram Sir . .
Holberton, the Hon'bie Mr. E. J. . . .
Jaffer, the Hon'bie Khan Bahadur E. H. . .
Jogendra Singh, the Hon’ble Sardar • .
Kale, the Hon’ble Mr. V. G......................................
Keshava Prasad Singh, The Hon’ble Maharaja Bahadur 
Khaparde, the Hon’ble Mr. G. S. . . .
Lloyd, the Hon’ble Mr. B. S....................................
Mahomed Ismail Khan, the Hon’bie Haji Chaudhuri 
Marioair, the Hon’ble Khan Bahadur A. . .
Moncrieff Smith, the Hon’blo Mr. H. . .
Moti Chand, the Hon’ble Raja . . .
Muiammil-UUah Khan, the Hon’bie Khan Rahadur Nawa1 
Muddimar, the Hon’ble Mr. A. P. . . .
Mnrray, the Hon’ble Sir A. R. . . •
Naidu, the Hon’ble Diwan Bahadur R. . .
l?andy, the Hon’ble Maharaja Sir M. C. . .
Pramada Nath Roy, the Hon’ble Raja . .

P a o b .

38—89

86
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617

625

2
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2
1
1
1
2
2
2
2
1
2 
1 
13 
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1

2
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2
2
1

207
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O ath  o r  O f f ic e —
Baja Ali, the Hon’ble Si^id . .
Bameshwara Singh, the Hon’ble Sir 
Rampal Singh, the Hon’hie Raja Sir .
Bamsaran Dat, the Hon'ble Bai Bahadur Lala 
BAwlinson, His Excellency General Lord 
Biohej. the Hon'ble Mr. J. A. .
^m aldat, the Hon’ble Mr. Lalubhai 
^rm a, the Hon'ble Bao Bahadur B. N.
Saetri, the Hon’ble Mr. V. S. . .
Seddoo, the Hon*ble Mr. C. ,
Sethna, the Hon’ble Mr. P. C. .
Shafi, the Hon’ble Khan Bahadur M. M. 
Sukhbir Sinha, the Hon’ble Lala .
Umar Hayat Khan, the Hon’ble Sir 
Vincent, the Hon’ble Sir William .
Wacha, the Hon’ble Sir Dinshaw .
Wood, the Hon’ble Sir John . .
Tachendruluvaru, tlie Hon’ble Baja ^
Zahir-ud-din, the Hon’ble Khan Bahadur S^yid 
Zulfiqar Ali Khan, the Hon’ble Sir . .

O f f ic e  P bo ced uh b—
Question B e  Inspector o f ------ . .

847
1

f
1
2
1
5
2

t
2
1
1
1
1
4.

641

OvBHSEAS D o m in io n s —
Besolution He Indians in ■

Paitbl o f  C h a ib h e it

P abtbue  I h b t it u t e—
Question B e  Slaughter of animals at the •

P at-
Question B e  Salariw of Provincial Forest Services 
Question B e ------of Provincial Police

• Muktesar

Question B e  Wage in Punjab 
Question B e  improvement of • • etc. of Post OfBce .

327>-838

18

4 7 9 -4 8 0
85

101—102
105

PlACB T he ATT—
Question B e  Turkish — • . . . . ’

P beso h a l  E x pl a n a t io n —
Buling B e  Prohibition of arguments when making a •

P ilgeims—
Question B e  Special trains fo r ------ .

Po Btb, the H oh’blb Maung—
See under Bye. the Hon’ble Maung Po.

P o in t  o f  Oe d e e —
Buling B e  Bising to a ------ . . . .

P o l ic e—
Question Be  Pay of Provincial •
Quetiion Be  Exemption.under Indian Arms Act

91

682

617-518

186

85
619
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t P age

P olitical P eisoneb^
Qaestion B e ------in the Andamans . , .
Question B e —  . . .  .

• • • 639
21

toE T  Teubts—
Statement showing the number of offieerfl employed in the difPeront —  

in India.
Question B e ------in India .

531

287

POBTPOLIOfl—
Resolution B e  —  of the Viceroy’s Executive Council , . 

 ̂ Question i2e Executive Council of Governor General . , ,» •
606—617
151-152

P ost and Telbobaph—
Question B e  Appointments in —̂ Subordinate Accounts Service . 482

P ost Officbb-^
Question Be Grievances of postal staff . . 
Question Be  Report of ^ t a l  enquiir committee 
Question B e  ClHrioal and menial stafiF . . 
Question Re Po%tal system in th« Punjabi .
Question B e  Improvement of ^ y ,  etc. o f ------ .
Question B e  Postal Committee • report . . 
Question B e Mr. Scott. Superintendent —  . 
Question B e  postal savings banks . . .

•

2 12 -213
212
212

211—212
105
101

1 0 ^ 1 0 4
284

P ostal Coim iT T iB —
Question B e  — ^  rep rt , 104

PoflTAt E nquibt  Cokmittbb—
Question B e  Report o f ------  . . . 212

P ostal I bbhotiabitibb-^
Question B e ------ in Bombay . . . 94

P ostal Staff—
Question B e  Clerical and M enial------
Question Be Grievances of ------- .

• • 212
212—218

P ostal Stbik b—
Question B e ------ in Bombay . . 94

P ostal Ststbm— ^
Question B e ------ in the Punjab . . 211—212

P besidbnt—
See Muddiman, the Hon*ble Mr. A. P.

P bbss Act—
Question B e  Amendment of the — -  . . . 
Question B e  Securities under —  . . . .

25
79

P eiso kbbs—
Question B e Release of State —— ........................................................
S o lu t io n  B e  Release o f ------ sentenced by Martial Law Courts .

26
417—433

P b iv a tb  com m ukicatioks bbtwbbn V icb b o t and Sb cb btaet o f  S ta te —  
Question B e  Mesopotamia Commission's r e p o r t ............................................. 84*
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P a g b .

. - P b o c b d u b b—
—  to be adopted Re Amendments . , . 5 4 - -6 6

P bom ibboby  N otbb—
Question Be Complaints against deductions under income-tax from inter­

est on Government-------, etc.

P e o e o o a t io n —
M essage B e  A ttendance  o f m em bers a t  th e  — cerem ony . . , 
-------of th e  C ouncil pf S ta te  an d  L eg isla tiv e  A sse m b lj . . .

644
6 7 1 - 6 7 2

P e o b e c u t io n s—
Question —— under Pefenee of India Act . . . . 
Question B e  Vexatious------under Defence of India Act . .

48
481

P e o v i n c i i l  C iv il  S b e v ic e —
Question B e  — —  and Subordinate Service* in Burma . . , 643

P e o v in c ia l  E x b c f t iv b  Co u n c il s—
Question Be Strength of — . .......................................... 44

P e o v ik c u l  F o eb st  S b e v ic b —
Question Be ~  in Burma . . .  . . . . 644

P e o t in c ia l  and  I vdiam  L b g isla tu eb b^
Resolution Exemption of Members of t h e f r o m ,  the operation 

of the Arms Act, postponed.
6 8 9 - 5 9 0

P e o v in c ia l  L bo islatu ebb—^
R eso lu tion  B e  E x em p tio n  o f m em bers o f  th e  — *• an d  In d ia n  L eg isla­

tu re s  fro m  th e  o p e ra tio n  o f th e  A rm s A ct.
660— 66«

PEoviirciA L  S bev io b s—
R esolution  B e  L eave to  m em bers o f t h e ......... ...................................................... 4 7 4 * 4 7 8

P u b lic  G aedbkb—
38

P u b l ic  S b ev io b s—
Question Be Employment in the Higher grades of —— • . . 93

644

PUKJAB—
Resolution Be  Release of prisoneirs senteBoed b j  Martial Law Courts . 417— 432

PUH/AB D i STUEBAHCBS—
7 9 - 8 0
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QFESTIONS AND ANSWERS—

A bdul M ajid , the H on’ble N awab M uhammad—
Question Re  Appointmentit in the SubordiDate Accoanis Service .

B ahbam K han , the H on’ble N awab S ih—
Question Re Nvn-co-operation on the North-West Frontier . .
Question Prices of Food-gtuffs and cloths . . . .  
Que^tion Ke Employment in higher gr ides of Public service .
Question Re  Superior Eevenae Establishment of Slate railways .

B h u eo bi, the H on’ble Me .—
Question He Expenditure on Imperial Seryices in India 
Question Re  Expenditure.on Students' Bureau in England 
Question Re  Military expenditure in India . .
Question Re  strength ot Provincit*! Executive Councils
Question Re Arms R u l e s .............................................
Question Re Indian Defence Force . , . .
Question JBc Territorial Force in India . . .
Question Re  Technical, luduitrial and Scientific Education of Indian 

students in England.
Question Re Kepo't of Industrial Commiision .
Question Rf> Andamans Settlement Committee .
Question Re  Rep:)rt of Jail C«rmmitteo . .
Question Re  Indian Troops outside India . .
Question Re  Prosecuti ns under Defence of India Act 
Question Re  Executive Co.incil, Bihar and Orissa 
Question Re Executive Council of Governor General 
Question Re  Securities under Pre s Act • .
Question Re  Punjab disturbances . . .
Question Re  Exnenditure on Reforms , .
Question Re  Fellows of the Universities . . _
Question Re  Removal of congestion in Hyderabad City, Sind 
Question jRe Sukkur Barrage Scheme . .
Question Re Indians in Naval and Military Arms 
Question Re  Mi itary Collegea in India . .
Question Re Grant of King’s Commissioils .
Question Re  Exemption under Indian Arms Bnles 
Question R^  Public Services Commibsion in India 
Question R e  In»p^tor of Office Procedure  ̂ .
Question Re  Candi iates for Secretariat Services.
Question Exodus to  and from Simla . .
Question Re  Political nrisoners in the Andamans 
Question Re  Municipal Board of Delhi . .
Question Re  Transfer of Aden to the Colonial Office

B fE , THE H om’ble Maung Po—
Question Re  Rice control profits for benefit of cultivatoi’S 
Question Re Rice control pi ofits . . . .
Question Re Military Police in Burma . . .
Question Re  Income-tax receipts . . . .
Question Re  Power of making Wills . . .
Question Re  Burma’s reci*uitment for the Territorial Force 
Question Re  Shifting site of the Cantonment, Rangoon 
Question Re  Provincial Forest Service in Burma .
Question Re  University Volunteers in Burma . .
^ e s t io n  Re  Provincial and Subordinate Civil Service in Burma
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QUESTIONfi AKD ANBWEBSoeoftCd.
Ch k t t it a b , t h e  H o n ' b lb  M b .—

Question He Ii.come-Tax Assesseeg •
QuestioD He £xport of rice . .
Qurstion He Kanambadi Dam . .
Question B e  Kxcets profits duty .
Quegtion He Undelivered goods at ports 
Ques'ion He Markî *! for Indian produce 
C^CBtion He Stab lization of Exchange 
Question He amount collected on account of Excess profits duty

rirA B H O T , THE H0N*B1E SiB M .—
Quei*tion He Coal Ti-aneporlation Officer . . . .  
Question He Prices of coal and c ke . . . . .
Question He Transjpoi-t of Bengal coal . . . .  
Question He Cofâ p for domestic purposes . . . .
Question He Supply of Bunker c o a l.........................................
Question He Use of Bunker coal other than Indian . .
Question He English c o a l ....................................................
Question He Best notions on export of coal . . .
Question He Coal for State Railways . . . .  
Question He Rjlling stock sent out during the war . .
Question He Esher Committee’s report on the Army in India
Qusiition He Repo*t on army and navy expenditure . .
C^esti(»n He Naval dockyards in India . . . .  
Question Admira1Jellicoe*s ref)ort . . . .  
Question He Coal Transportation Officer . . . .  
Question He Deflation of Government currency . . .

' Question He Reverse Council B i l l s ..........................................
QueBti'»n-Re AdjuKtment of war acc '̂unts . . . .  
Question He Ru[)^ steiling exchange
Question He Applications under section 19 of the Income-tax Act .
Quesiion He Slnoghter of c o w s ...............................................................
Question H^ Indians in Kenya C o l o n y ....................................................
Question He Riots in Fiji . ..............................................................
Qu<*stion Fo est Laws .........................................................................
Quf stion JSe Scheme of afforestation . . . . . .
Question He Assessment of in c o m e -ta x ....................................................
Question He State loan 1 9 1 7 .........................................................................
Question He Disclosure of business financial positions in assessment of 

income-tax.
Question He Complaints against d^duotions under income-tax from 

interest on Government Promissory Notes, etc.

H abnam Singh, the Hon*blb Raja Sib—
Question Re Employment of Indian troops overseas . . . .

J affbb, the Hon’ble Mb . E. H.—
Question He Extension and improvement of Muhammadan education . 
Question He Transfer of the 3 i  per cent, securities . . . .

JOOENDBA SiKOH, THB HoII’BLB SaBDIB—
Question He Salaries of Provincial Forest Services 
Question He Exports from India .
Qui Btion He Embargo on Wheat .
Question He Reverse Council Bills .
Question He Cotton Committee’s Report 
Question He Study of crops . .
Question Re Loss of life at Nankana Sa^b 
Question He Miiitaiy expenditure before war
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Q U E S T I O N S  A N D  A N S W E B S - c o n W .

J O G E N D R A  S ^ N O H ,  T H E  H O N ^ B L B  S a I D A B — C O f l ^ r f .

Qaeition Re Wage in P unjab ..........................................
Question Re Sikhg in the army . . . .
Question Re  Annual ootit of European and Indian soldier 
Ctaestion Re  Relief to Indian soldiers . . .
Qiestion Re  Irrigation systemB . . . .
Question R e  Inoome per head in India . . .
QueBtion Re  Industrial Commission's report . .
Question R e  Land revenue assessment . . .
Question Re Irrigation projects . . . .
Question R e  Political prisoners . . . .

K a i b , t h e  H o n ’b i .b  M ^ .  V . G.—
Question R e  Postal Saving Banks • . .
Question R e  European and Indian Capital .
Question R e  Income of British India . .
Question R e  Estimates of pe> capita Income .
Question R e  trade balances and foreign exohange

K hapabde, the H om’ble Mb. G. S.—
Question Re Legislation for reor^isation of the Calcutta University 
Question Re Mahsud and Wana Wazir Expeditions . . .
i^estion R e  Views of GoTernment on Esher Committee report . 
Question R e  Mesopotamian Commission Bepoi't .
Question R e  Indians in East Africa . . .
'Question R e  Sorters, Railway Mail Service .
Qn6»tion R e  Mr. Scott, Superintendent, Poet offices 
Qwebtion R e  Postal Committee’s Report . .
Quesiion R e  Improvement of pay, etc., of Post offices 
Question R e  Vexatious prosecutions under Defence of India Act 
Question R e  Indian educational services . . . .
Question R e  Munitions Department, Governmeat of India .

Maaioaib, the Hon’bi ê Mb.—
Question R e  Award in regard to Kanambadi Dam . .
Question R e  Amendment of the Press Act . . .
Question R e  Appointments carrying salaried over Rs. 1,000
Question R e  Appointment of Muhammadan Judge in Madras High Court
Question Re  Land Revenue L e g is la t io n ....................................................
Question R e  Release of State Prisoners . . . . . .
Question R e  InduMtrial development on recommendation of Indian In­

dustrial Commission.
Question Re  Customs Duty on road materials . . . . .
Question R e  Financial contributionn between the Central and Provincial 

Government.

Moti Chaud, the H on*ble P aja—
Question Re Boy Scouts Associatbn . . .
Question Re Slaughter of calves . . .
Question R e  Wsr Loan 1929—1947 . . .
Question R e  Arms Act . . .  . .

N aidu, the H ob’ble D iwaj Bahadue R.—
Question R e  King's Commissions in the Indian Army . . . .
Question Re Schools of Art . . . . . . . .
Question R e  Changes of headquarters in districts . . . .
Question R e  Grant of an allowance to the widow of the late Wazir 

Daniel Beg Sahib. •
Question R t  Rice Millowners* Association, Euttalam . . . .
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9UESTI0NS AND ANSWEBB-eonli.
N aidu# thb Hon’blb Diwan Bahidub B .—

Qfiertion B e  ln>mred parcels containing gold jewelry .
QaeBtion R e  Retirement of noB-gazetted officers. •

N andt, the H oh’bib  Mahibaja Sib M. C.—
Question -Re Bill for the reconstruction of the Ca’cutta University 

 ̂ Question Re Allotment for Enilways 1921' l U22. . . .
* QueBtion Re Expenditure on Military operations in Mesopotamia  ̂

Palestine, etc.
Question R e  SteM taken on recommendation of the Financial Confer­

ence at Brussels with regard to expe »diture on armaments.
Question R e  Action to be takeu on recommendations of Esher Com­

mittee. ' ^
Question Re  Appointment of Boyal Commission on Currency Committee 
Question R e  Removal of the emWgo on the export of rice 
Question R e  Functions of the High Commissioner for India 
Queatioii R e  Abolition of the Excess profits tax . .
Question R e Export duty on tea . . , .
Question Re Staff of Eastern Bengal Railway . .
Question R e  Representations from Indian Employees on certain 

Railways.
Question R e  Duty hour* for Railway Staff . . .
Question R e  Schools for childi’en of Railway Employees .

Pbamada N ath Rot, the Hon'ble Raja—
Question Re Extension of Eastern Bengal Railway .
Question Re Railway conneoti n between India and Burma 
Question R e  Expenditure on Public gardens .
Question .Be Sh«p building in India . . .
Question R e  Teaching of navigation in India .
Question R e  Expenditure on Reforms . .
Question Ue Proi r̂e ŝ of non-co-operation . .
Procedure to be adopted R e  —  . . .

B a m  S a b a ^i D a s , t h e  H o n ’b l b  L a l a —
Question R e  Traffic InspectOTs, North Western Railway * .
Question R e  Station Masters, North Western Railway . .
Question Re Passenger and Goods vehicles. North Western Railway 
Question Re Kngine <lrivers. North Western Railway . ,
Question Re Relaying of dismantled lines , • •
Question Re Construction of Branch lines, North Western Railway 
Que tion R e  Congestion of traffic at Ja^adhri . . . «
Question Re Shoilaue of coal • . . * , .
Question Re Stoppage of Goods booking . . . • .
Question R e  Gooas traffic, North Western Railway . . .
Qa(>8tion R e CoiJ an\J fuel rates . . * . .
Qne»tion 7̂ 6 Railway Mail Semce offices . • « . .
Question Re New system of sorting . . . . ,
Q -estion Re Postal system in the Punjab . . . .
Question Re Clerical and menial s t a f f ..........................................
Question Re Report of I'ostal Enquiry Committee . . .

Question Rc Grieirances of Postal S t a f f ..........................................
Question Re Lahore telegraph office • « . . .

Baza Ali, thh Hok’ble Saited^
Question R e  Massalman representation at the London conference 
Question Re Bombardment of Najaf . . . . i
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Q U E f l T l O N B  AND ANSWEBB-fOMli.

/  R'JLING E e  PaOCBDUBl FOE AF8WBBIK0 QUEOTI0N8 IK ABBSNCB OP 
H E H B E B .

 ̂ R u l i n g  Be p b o c b d u b b  t o  b b  a d o p t b p  in  t a C  k a n n b b  o f  a » k in g  q u b s -
TIOJB.

SAMAIPA8, THE H on’bLE Mb. L aLUBFTAI—
Question Be undelivered goods at ports . .
Questi* n B e VI onev orders . , • •
Question Be Postal strike, Bombay . ,
QueBtion Be PostAl irregularities in Bombay .
Question Be Im^rial Conference, London .
Quest! n B e  Ratio of Rs. 10 to soverein .
Question B e Ratio of the Rupee to gold . r
Question A*# rate of Exchange . • .
Question Be Currency policy . . . »  
Question B e Military ororaMons in Mesopotamia 
Question B e  undeliverea goods at ports • ,
Question B e  Executive Council, Bihar and Orissa

P a o b .

SlffTBI) THE H on'bLE  Mb. V. S.—
Question B e  Pay of proTiocial police . . • • •

B e th h a , t h e  H o n ’p lb  Mb. P.— ^
Question B e European and Indian Members on Executive Counoils
Question B e  discounting of B i l l s .....................................................
Question Port Trnsts in India .....................................................
Question Be Mails from Rawalpiiidi to Srinagar . . «

SUKHBIB SiNBA. THE H on’BLB L aL4—
Question Be Forest Laws . . « . . , .
Question Be Military Dairy F a r m s....................................................
Question B e  Release of Katapur Prisoners . . . .
Question Be Slaughter of c o w s .....................................................
Question Be Voting for Indian Legislatures . . . .
Question Be Slaughter of animals at the Pasteur Institute • .
Question Be Slaughter of C o w s .......................................... ..........
Question Btt Slaughter of animals at Muktesar • • • .
Question Be svstem of land r e v e n u e ..........................................
Question B e  Reserved W‘commodation on Railways . . .
Question Be Special trains for p i lg r im s ..........................................
Question Be Boar^ of Agriculture . . . . . .
Question Be Provin ial Agricultural Departments . . .
Question Be Reports of Government Demonstration Farms . .

Waoha, the A on’bik  Sib D.—
Q uestion  Re Utili ation of W a te r ^ v a y s ..........................................
Question B e  Procedure to be adopted in discussion ot Budget .
Question Be Ability of country for purpc’ses of taxation • .
Question B e  Stren^h of army in I n d i a ..........................................
Q uestion Be Finan '̂ial effect of Esher Committee recommendations on 

Government of India.
Que^ion Be Expenditure on navy in Indian waters • • .

ZULFIQAB Ali K hak, the H on’ble Sie—
Question Be Raw hides and s k i n s ....................................................
Q .estion Be Turkish Peace t r e a t y ....................................................
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R a i l w a t ( 8 ) —  

Question 
Qaestion 
Question 
Question 
Question 
Question 
Question 
Question 
Question 
Question 
Question 
45uestion 
Question 
Question 
Question 
Question 
i^eition 
Quest !on 
Question 
Question 
Question 
Qoestion

£5 Spocial trains for pilgrims , • • ^
B e  Iwserved accommodation o n ------  • . ,
R« Traffic inspectors, North Wesfem------  . .
B e  Station Masters, etc., North Western «
Be  Engine drivers, North W w tem ------ • ,
B e  Belajing of dismantled lines • . .
Be  Con^ruction of Branoh Lines, North Western 
B e  Congestion of traffic at Jaga^ri . • '.
Be  Passenger and goods vehicles, North Western -  
B e  Stoppage of goods boolcing . . . ,
B e  Goods traffic, North Western-----,
B e  Coal and fuel r a t a s ..........................................
B e  Coal for State •
B e  Representation from Indian employees on oertain •
B e  Duty hours fo r ------staff
B e  Schools for children of —  employees . .
B e  Superior Hevecne establishment of State —
B e  Sorters,----- Mail Service . . . .
B e ------Mail Service offices . . . .

Allotment fo r ------192M 922 . . .
B e  Extensions of ikkstem Bengal •
B e  connection between India and Burma

B am Saban D as, th b  U on*blb R ai Bahadvb L ala—
Oath of Office . . . . . .  . . . .
Resolution B e  Codification of the Hindu Law . . . . .
Resolution B e  Exemption of Members of the Provincial and Indian 

Legislatures from the operation of the Arms Act.
Resolution B e  Washington Conference — Creation of employment 

agencies.
Resolution B e  Washington Conference — Fixing minimum age of chil­

dren in industrial employment.
Resolution B e  Fiscal A u t o n o m y ...............................................................
Resolution B e  Repeal of certain Repressive laws • • . •

RaMBSHWABA SlKGH, THB Hob'BLB SiB—
Oath of Office

R amfal S in o h , thb  H ok 'ble  Bajjl S ib —
Oath of Office . . . . “t ..........................................
Resolution Be  Circulation of s^ ob es of His R (^ l Highness the Buke 

of Connaught and His Excellency the Viceroy In the vernaculars.

Rawqook̂
Question B e  Shifting the site of the cantonment •

R a s h  B b b a s i  G h o s b , t h b  H o n *b l b  S i b —
^ p l^  to cocdolence message from relatives of

R a w a l p i n d i —  _
Question B e  Mails from —— to Srinagar

.Rawlihsom, His ExcBLiBycr Q b b b b a l  Lobd—• 
Oath of O f f i c e ..........................................
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Rui. Ali, tcb Hok'bib Saitkd—
See Questione and Aniwers.
Oath of Office
Betoluiion B e  AttomptB in England to place obftaclea in the w aking  

of the Goyermment of India Act.
Resolution B e  Peace and Vigilanee oom m itteei..........................................
Besolutlon B e  Religions suBceptibilities of His M a^ty*i subjects . 
Reaolution B e  Amendment of certain Enactments in regard to use of 

fireanns.

IRktsiifce TO Joint Comjiitiei— 
Procedure B e  —  . .

fiXFOElfS—
Question B e  Expenditure on

Resolution B e  Burma —  scheme

ReT IQIOUS BUSCIFTIBILITIBS—
Resolution B e ------of flis  Majesty’s subjects

Rbpbai—
Resokition B e • - of certain repressive laws

B bply— ..
Ruling B e  Right of —  after a closure is carried . 
Ruling B e  Points of debate to be adhered to when replying 
Ruling B e  Jilethod of replying . . . .

R epebbsite Laws—
Resolution B e  Repeal of certain------ . . .

Reseeved Acoommodatiok— ^
, Question B e ------on Railways . . .

RpSOlOTION—
B e  Exemption of members of the Provincial and Indian Legislatures 

from the operation of the Ai*ms Act, postponed.
B e  Attempts in Fn^land to place obstacles in the working of the 

Goveniraent of Irdii Act.
B e  Portfolios of the V icerov*s Executive Council . . . .  
B e  Codification of the Hinda Law . . . . . . «
B e  Income-Tax asBessment . . . . . . . .
B e  Peace and Vigilance c o m m i t t e e s ....................................................
B e  Indemnities and reparations from Germamyi postponed . • .
B e  Amnesty to Savakar brothers . . . . . . .
B e  Exemption of members of the Provincial and Indian Legislatures 

from the operation of the Arms Act.
Indemnities and reparations from Germany . . • • .

Ruling B e  Consent of members to their names being mentioned in — • 
Ruling B e  Procedure for introduction of

. Ruling Be A dditions or alterations to the wording of -
Ruling Be Powers of disallowance of a ------ .
Ruling Be Diversion from ------ . * .
B e  Exchange situation . . . . .
B e  Burma Kefonns scheme . . . .
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B s s o l u t i o k — tontd.
B e  Power of issuing licenses for the export of rice to be kept in the 

hands of local GoT«mments.
Re  Indians in Overseas d o m in io n s ....................................................
B e  Income-Tax R u l e s .........................................................................
B e  Ayurvedic C o l le g e .........................................................................
B e  Export of rice . . . . . . . . .
B e  Salugjhter of cows, etc. . • . . , . .
B e  Beli^ous susceptibilities of His M a t t y ’s subjects . •
Ruling Me Withdrawal of amendment before------can be withdrawn
B e  Reinoral of Excise and customs duty on motor spirit . .
B e  Amendment of certain Enactments in regard to the use of fire 

arms.
B e  Release of prisoners sentenced by martial law courts • ^
B e  Severance of Judicial from Executive functions . . .
B e  Export of Food-Orains . . . . .  • .
Ruling B e  reference to matter in the discussion of a —  which is 

sub^ntiaUy the same as what has already be«n discussed in 
another------.

B e  Advisory Board for High Commissioner . . . .
B e  Leave to members of the Provincial Services . . .
B e  Washington Conference — Hours of Work in industrial under­

takings.
B e  Washington Conference — Creation of employment agencies . 
B e  Washington Conference — Recommendationfl concerning un­

employment.
-Rtf Washington Conference — disinfection of Wool . . .
B e  Washington Confe»ence — Lead poisoninc . . . .  
B e  W athin^n Conference — Government Health Services . .
B e  Washington Conference Fixing minimum age of children in 

industrial employment. ‘
B e  Government Stocks
B e  Exj^ort of r i c e .................................................... ...............................
B e  University Legislation
B e  Fiscal Autonomy . . . . . . . . .
Ballot fo r ------ . . . ..................................................................
B e  circulation of speeches of Ais Royal Highness the Duke of 

Connaaght and His Excellency the Viceroy in the Vernaculars.
Be  Repeal of oirtain Repressive L a w s ....................................................

Rivbbsb Council Bills—
Question B e ------ . ...............................................................

R iob—
Refolution Be  Export o f ........ ..........................................................................
Resolution Be Power of issuing license for the ezpoirt of —— {o be 

kept in the hands of local Govemmentf.
Question B e ------control p r o f i t s ................................................................

R iob oomtbol profits—
Question B e ------for cultivators ....................................................

B i C B  1 I I L L 0 W K B B 8 —

Question B e ----- associationi Kuttalam
R i c h b t ,  t h e  H om *blb  Me. J. A .— 

Oath of Office . . .
Right of Rbplt— _

Ruling B e ------if closure is carried T
Ruling B e ------ by mover of an amendment
Ruling B e ------after a closure is carried .
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K10T&— . _
Question B e ------in Fiji T . . . . . .  .
Eesolution R e  Amendment of eerUin Enactments with regard to the 

use of firearms.

B o a p  M a t s b ia is —
Qaeetioa Be Customs duty on —  . . .

B o l l iv o  Stock— 
Question B e  —

B iPTal CoM M issioir—
Question B e  Appointment of

sont out during the war . .

on Currency Committee

E o t, THi Hok'blb Baja P. N .— 
Finanee Bill . .

Oath of O f B o e .....................................................
Personnel of Housing Committee . . .
Beftolution B e  B ^ e^  of certain Bepressire Laws 
See Questions and Answers.

B uies—
Questions Ice Arms —  . . . .

BuilNo(s)—
B e  discuflsion of irrelerant m a t t e r ...............................................................
B e  reference to individuals by name in speeches when not necessary to 

a^uments.
B e  Bight of reply if  closure is c a r r i e d ....................................................
B e  Prohibition di arguments when making a peisonal explanation . 
B e  The reading of speeches made in the Assembly during the same 

session.
B e  the points raised in the debates to be adhered to when replying . 
B e  Questions at the time of diyisions . . .
B e  Beference to matters in the other chamber . .
B e  Form of address of members • . . •
B e  peaking on amendments . . , . .
B e  lW:edare to be adopted for amendments . .
B e  Proceduie to be adopted in the manner of asking questions 
B e  Manner of moving amendments . • .
B e  Conseikt of members to their ntimes being mentioned in 
B e  Support for n motion of adjournment . .
B e  Procedure for introduction of resolution • .
B e  Diveivion from subject under discns^on • .
B e  Additions or alterations to the wording of resolutions 
B e  Powers of disallowance of a resolution • .
B e  Bising to a point of order . . . .
B e  Method of rep ly in g ....................................................
B e  Time for discussion on a motion for adjournment .
B e  Bising in places as an indication of a wish to speak
B e  Diversion from resolution..........................................
B e  Acceptance of an amendment in Oonncil . «
B e  Time for explaining alleged misstatements . •
B e  Beferencen to debates in the other house . «
B e  Time for claiming Divisions • . • .
Be ConHent of meml^r to serve oh Joint Committee .
B e  Period of notice for amendments when the period of notice for a 

Bill has been abrogated.

Besolutions
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45

599
594

615
632
651

659 
665 
68 
67 
66 

54—C5 
17

74r-75 
76 

106 
106—107 
116, 141 

107 
126 
136 
129 
154 
148 
145 
169 
193 
507 
516
524
525



in d e x ; 37

UvLivo(B)^contd.
B e  HolidajB • • ............................................................... .
B e  Class of ameBdmentB pennisBible to Finance Bill • • « .
B e  Right of reply by moyer of an amendment . . . . .  
B e  Form of motion for reference to Joint Committee • • .
B e  Quotation of Acts under which cases cited have been decided • .
Procedure B e  Eeference to a Joint Committee . . . . .
Be  Right of reply after a closure is c a r r i e d ..........................................
B e  An amendment handed into the Secretary at the table is not an 

amendment with notice.
B e  Departure from smbject under d is c u s s io n ..........................................
B e  Withdrawal of amendment before resolution can be withdrawn •
Be  The citing of cases of personal ap p lica tion ..........................................
B e  Strangers in the division lobbies at t ie  time of divisions • •
B e  Asking of supplementary questions not arising out of the answer «
B e  Resuming seat for purposes of obtaining information • • •
B e  Reference to action taken in the other Chamber • • . .
B e  Reference to side issues
B e  Choice of adjeetives..........................................  . . .
B e  Reference to matter in the discussion of a resolution which is sub* 

stantially the same as what has already been discussed in another 
resolution.

JKc Inten-ii pt ions to consist of simple statements only • .
B e  Procedure for answering questions in absence of member .
B e  Interruptions . . . .....................................................
Be Disability to move amendments • . . . . .
B e  Right of reply to original motion fltfter amendment . •

Salaby—
Question Be • • of Provincial Forest Services

Samaldas, Tns H o s ’b l i  Mb. Lalubhat—
Composition of Joint Committee on Factories (Amendment) Bill 
Finance Bill ..........................................................................

Oath of Office • • . . . •
Resolution Advisory Board for High Commissioner 
Resolution B e Ayurvedic College • . .
Rt'solution Be Export of Food-Qrains • . «
Resolution B e Fiscal Autonomy • . • .

Resolution B e  Government Stocks • 
Resolution Be  Income-Tax Assessment

Resolution B e  Indians !n Overseas Dominions

Resolution Be  Peace and Vigilance Committees . • • .
Kesolution B e  University Legislation , . . .  . .
Resolution Be  Washington Conference—Creation of Employment 

Agencies.
Resdution Be Washington Conference—Fixing minimiim age of 

children in industrial employment.
Resolution Be Washington Conference—Hours of work in in­

dustrial undertakings.
See Questions and Answers.

P age.
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626
294
295 
889

347—349
866—867

871

878
878
894

4 1 1 -4 1 2
581—682

656
686
426
460

454--466

467
213
231
267
270

4 7 9 -4 8 0

528 
689-640 , 

544, R70— 
671, 672 

2
4 72 -478  
124-126  
463^-464 

251—267, 
266, 267, 
268, 269 

227—228 
622—626,

327-829 , 
380, 381, 
836—887 

633 
247 

166,168

181, 190, 
194,199

leo



IKDfiX*

Sapku , t h e  H o n 'b lb  Db. T. B.—
Resolution E e  Pifical Autonomy .
Hesolution B e  Codification of the Hindu Law

SA.BMA, t h b  H o k ’b lb  Mb. B. N .—
Indigo Cegs (Amendment) Bill—

Taken into contideration . . .
Passed ...........................................

Land Acquisition (AmendmeBt) Bill .

Oath of OflBce . . . .  
Besolution B e  Export of Food-Grains

 ̂ Kesolution Be  Export of rice
Resolution B e  Power of issuing licenses for the export of rice to be kept 

in the hands of local Goyemments.

Resolution Bp Slaughter of cows, etc.

Sastb i, t h e  Ifb n ’BLB Mb. V. S.—
Oath of Office • . • .
Panel of Chairmen . • «
P r e s i d i n g ..........................................

Resolution B e  Amendment of certain enactments in I'egard to the use 
of firearms.

Resolution B e Fiscal Autonomy . . . , , . ,

Resolution B e  Repeal of certain Repressive Laws . • .  .

Resolution Be Severance of Judicial from Executive functions • .
l^olution B e  Washington Conference— Hours of work in industrial 

undertakings/ -
See Questions and Answers.

S iv a k a a  B b o t h e b s—
Resolution B e  Amnesty to ■

Savinob Bauks—
Question B e  Postal —

S c h o o l s  o t  A ® ts—  
Question B e ------

ScotT, Mb.— 
Question B e  • > SupArintendant of Post offices

S b o b b t a i i a t  S e b v i c e s —

Question B e  candidates for •

Secubitibs—
Questioii i^tf------under Press Act . .
Question B e  Transfer of 8 i per cent.------

Sbddon, t h e  H ok ’bIiB Mr. C. N .—
Finance B i l l ..........................................
Oath of Office • • . . •
Resolution B e  Amnesty to Savakar Brothers

Page.

,619-622

528 -629
529

296-297,
486—487

1
457—462, 

467,^468 
136-^140 

318, 819­
821, 322­

323 
860—866

6
2

242, 452, 
499 

381—387, 
408—406, 

411 
267—269, 
272—273 

65—68, 77­
78

446—447
164

660-660

284

23

103—104

640

79
687

680,583 
2

664—656



IKBEX. 39

S e d d o k , t h e  H o h 'b l e  M b. C. If.-^eontd,
BesQlution B e  Peace and V igilance Committees . . . «
Besoluition S e  Sla^hter of o o w s .....................................................  .
Resolution JRe Washington Conference—Creation of Employment 

Agencies.
^  Besolution JRe Washington Conference—Hours of work in industrial 

 ̂ undertakings. -

S e t h h a ,  t h e  H o n 'b l e  M b.—  
Finance Bill . *

Oath of O f f i c e .......................................................................... ..........
See Questions and Answers . . . .  . •
Statement showing the number of officers in the employ of the different 

port trusts in India.
Resolution Be  Ayurvedic College . • • # . ,
Resolution B e  E x^ rt of Food-Grains . . . • •
Resolution B e  Release of prisoners sentenced by Martial Law Courts 
Besolution Be Removal oi Excise and Customs Duty on Motor spirit

SSTTLISCBNT COMMITTEE—  
Question B e  Andamans •

S h a f i ,  t h e  H o k ’b l e  M b . M . M.- 
Calcutta University Bill .

Oath of Office .....................................................................................
Resolution B e  Advisory Board for High Commissioner . . t
Resolution Be Release of Prisoners sentenced by Martial Law Courts 
Resolution Be University Legislation . . . . .

S h ip  B u i id in g  — 
Question B e  — • in India

S id e  issu es—
Ruling Be Reference to •

SiBHS—
Question B e ------in the Army . . .
Question B e  Number o f ------political prisoners

Simla—
Question B e Exodus to and from •

S la u o h tb r  o» co w s—
Resolution B e ------etc. .

S m ith ,  t h i  Hok’ble M b. H. M.—
'8e9 Moncrieff Smith, the Hon’ble Mr. H.

SOBTEBS—
Question Be New syitem of sorting .

* Question B e  — » Railway Mail ^rvice .

P a g e .

685
356—369
168—169,

170
163

685-680 , 
587—638,689, 

548—544, 
545,555,556^ 

567,573— 
574, 584 

4 
287 
681

119—120
464<--466
426—427
3 7 6 -3 7 8

645—646;
64T--648

1
472, 4,79 

426 
249—251

88

426

102
21

639

211
108



46

45PBCIAL Teaijts —
Question B e ------for p i l g r i n i i .................................................................

B p e e ch * 8—
Ruling Re Bising in places as an indication of a wish to ipeak . .
Ruling B $  the reading of —  made in the Assembly during the same 

session.

S bivagab—  ,
Question B e  Mails from Rawalpindi to ..............................................

Btabilisatiok of E zceak« s *
Question B e .................................................................................................................

Stijrp 8BLBCTI0K BOiAD—
Question £ 0  Caididates for Seeretariat Serricei . . . .

Statb L o ik —
Question B e  1917 — * ...................................................................

S f  ATE PBIiOKBB8—
Question Release o f — ^ ................................................................................

BT1TE1IE5T—
------ of applications from Income-tax Assessees to the Chief Revenue

anthonties.
------ showinj; the number of officen in the employ of the different port

trusts in India.

8TATI01T MiJTEBS—
Question B e ------ etc., North Western Railway . •

8TBBKOTE OP A em t 15  I k d i i—
Questiim 220........ ........................................................... . . .

Btudbkts B ueeau—
Question B e  Expenditure on — ^  in E n g la n d ..............................................

SUBOBDINATE CiVIL SeBVICB-;-
Question B e  Provincial Civil Service a n d ------ in Burina . ,

SUKHBIB Sin HI, the H ok’ble Lala—
Oath of Office . ......................................................................................
Personnel of Housing Committee i ....................................................................
Resolution B e  Ayurvedic C o l l e g e ....................................................................

Resolution B e  Exemption of members of the Provincial and Indian 
Legislatures from the operation of the Arms Act.

Resolution B e  Indians in Overseas D om in ion s..........................................
Resolution B e  Release of prisoners sentenced by Martial Law Courts . 
Resolution B e  Removal of Excise and Customs Duty from Motor 

Spirit.
Resolution B e  Repeal of certain Repressive Laws « . . .  
I l l a t i o n  B e  Severance of J  udicial from Executive funetions • .
Resolution B e  Slaughter of Cows, etc..................................................................

Resolution B e  University L e g i s l a t i o n .........................................................
Resolution B e  Washington Conference—Creation «f Employment 

Agencies.

Page.

517-518

148
661

642-418

43

640

28

26

479

581

8 4 -3 5

48

648

9
486 

106—114, 
128, 129, 180 

660-661, 
664 

834-«85  
425 
880

66—67
447-448
849-854,

248
169



41

P jLOB.

gUKHBIE SiNHA, THE H o n 'b L B  'LkZk~-COntd.
ReBolution R e  Washingtoii Conference—Fixing minimum age of 

children in industrial employment.
See Questiong and Anewere,

SUKKUE BAEBAGI—
Question R e ------Scheme

SUPPLEMBKTIBT QUEBTIOIfB— . , .
Ruling R e  Asking o f ------not ariiing out of the Answer . .

T a x ( e s ) —
Question R e  Complaints a^inst deductions under Income ------ from

interest on Government Promisory Notes, etc.
Question R e  Abolition of the Excess profits------ . . . .
Question R e  Ability of country for p u l s e s  of taxation . . .
Resolution R e  Income------- Rules

T e a  C e sb  ( A m e n d m e h t ) B i l l —
See Indian Tea Cess (Amendment) Bill.

T e l e g e a p h  O f p i c e —
Question R e  Lahore------ . . . j • . • •

T e h e i t g e i a l  F o e c e —
Question R e  Burma’s recruitment fo r ...........................................................
^ estion  R e ------for I n d i a ............................................ ..........  • .

T e a d e  B a l a it c b s —
Question R e ------and Foreign E xchange......................................................

T e a f f i c —
Question R e  Congestion o f ------at J a g a d h r i ...........................................
Question R e  Coaching and Goods------, North Western Railway . .
Question R e  Stoppage of Goods b o o k in g .....................................................
Question R e  Goods------North Western Railway . . . .

Teaffic Inspectoes—
Question R e ------North Western Railway • • • • .

T e a k s f e e s  a n d  B e q u e s t s —
H indu----- (City of Madras) Bill—

T a k e n  in t o  c o n s id e r a t io n  . . . . . . . .
P a s s e d ........................................................................................................

T u e k i s h  P e a c e  T e e a t t —  ^
Question Re —  . . . .  T • ♦ .

U m a b  H a t a t  K h a k , t h e  H o n ' b l e  S i e —
Finance B i l l ..............................................................................................
Oath of Office . • . ...............................................................
Motion Re Khilafat Movement . . ' . , . • .
Resolution R e  Repeal of certain Repressive Laws . • • •
Resolution Re Export of F o o d -< J r a in s ....................................................
Resolution Re Severance of Judicial from Executive functions . .
Resolution R e  Release of prisoners sentenced by Martial Law Courts .
Resolution Be Washing on Conferenee—Fixing minimum age of

• children in Industrial employment.

192

86—86

581—582

81

83
80

838—344

213

4S4.
45

284—289

291
291
292

287—288

6 48-649
649

91

549, 551, 559 
1 

201 
64

456—457 
444—445 

419 
188



42 1NDS3C.

UMi.B H aTAT K h i F , T H l HOK'b l S S i R—
Besolution B e  Washington Conference—Creation of Employment 

Agencies.
Reeolution Waeliington Conference—H outb of work in Industrial 

undertakings.
Resolution B e  Slaushter of cows» etc. •
Besolution B e  Indians in Overseas Dominions 
Resolution B e  Exemption of members of the Provincial 

Legislatures from the operation of the Arms Act.
Resolution B e  Amnesty to Savakar Brothers • .
Resolution B e  Peace and Viirilance Committees .
Resolution B e  Attempts in England to place obstacles in 

of the Government of India Act.
Resolution B e  Export of Rice • . . .
Resolution B e  Ayurvedic College . . . ,

CJkdilitiebi) Goodb—
Question B e ------at ports

UiriMPlOTMBHT—
Resolution B e  Washington Conference—Recommendations concem-

. ing-----.
Ukivibsitt—

Queftioii^i?tf Fellows of the •
Question Legislation for the reorganisation of the Calcutta------
Resohition B e ------Legislation. . . . . . • .
Question B e  Bill for the reconstruction of the Calcutta . 
Question B e ------Volunteers in B u r m a ............................................

USI 0? riBBABMfl— .
Resolution B e  Amendment of certain Enactments io regard to th e------- .

V b b n a c u la b s—
Resolution Re Circulation of the speeches o! His Royal Highressthe 

Duke of Conpaught and His Excellency the Viceroy in the------.

ViCBBOT, H i s  E x c b l lb n c y  t h e —
Inauguration Ceremony . . •  ..........................................
Inauguration ceremony, closing o f ...............................................................
Message Be Atteodance of members for the prorogation ceremony .

ViOllAHCE CoMHITTEBB—
Resolution B e  Peace and ------  • • • • • . •

V i K C B H T ,  T H E  HOV'BLB S i B  W.—
Code of Civil Procedure (Amendment) Bill 
Death of the Hon’ble Sir Rash Behari Ghose 
Enemy Missions Bill • . • .

Government Business . . . . •
Legislative Assembly Deputy President’s Salary Bill 
Motion Be Khilafat Movement . . .
Bindu Transfers and Bequests (Citj[ of Madras) Bill 
Maintenance Orders Eaforcement Bill . «

Oath of O f f i c e ..........................................
Procedure B e  Reference to Joint Committee

Pagb.

170

160

854—355 
833 

661. 666

668-659
633-634
603—604

144-146
126

484

173-174

81
82—83

241—261
30

648-644

881-412

61 -6 4

7 -1 1
16

644

626—635

49—60, 297 
276—276

296—296,
486, 6i9

433,4
487

202-206
6 4 8-649

297—298, 
60—61

1
847,349



INDEX. 43

V incent, the H on'blb Sib W.—con^. ^
Reference to Jpint Committee of the Code of Criminal Procedure 

(Amendment) Bill and the Conrt Fees Act.
Besolation E e  Repeal of certain Uepressive Laws . . . .

Resolution Be Circulation of the speeches of His Royal Highness the 
Duke of Connaught and Uif ExcelleDCj the Yioeroj in the Yema- 
culars.

Resolution Re Fiscal A u t o n o m y ...............................................................
Code of Criminal Procedure (Amendment) Bill . . . . .
Resolution Ee Leave to Members of the Provincial Services . .
Resolution Ee Severance of Judicial from Executive functions . .
Resolution Ee Release of prisoners sentenced by Martial Law Courts .

Resolution E e  Amendment of certain Enaclmenti with regard to the 
use of Firearms.  ̂ ^

Resolution Ee Religious susceptibilities of His Majestv’s subjects .
Resolution E e  Burma Reforms Scheme . . f  .
Resolution Ee Exemption of members of the ProTmcial and Indian 

Legislatures from the operation of the Arms Act.
Resolution E e  Amnesty to Savakar Brothers . . . * v •
Resolution Ee  Indemnities and reparations from Germany postponed .
Resolution Re Peace and Vigilance Committees . . . .
Resolution Ee Portfulios of the Viceroy s Executive Council . .

Resolution Ee  Attempts in England to place obstacles in the working 
of the Government of India Act. .

Resolution Ee Exemption of the members of the Provinoial and Indian 
Legisltttures from the operation of the Arms Aot, postponed.

Resolution Ee  Ayurvedic College . . . . . . .

VOIUNTEBBS—
Question Ee  University •  in Burma

VcTB OP Thakks—
W hyte,theHon’bleMr. A .F ............................................................................
Muddiman, the Hon*ble Mr. A. P ....................................................................

Wacha, thb Hovb’lb Sib D.—
Oath of O f f i c e ..............................................................................................
Panel of C h a i r m e n ......................................................................... ..........
Resolution Ee  Export of R i c e ....................................................  ’
Resolution E e Income-Tax Rules . . . . . . .
Resolution Washington Conference—Hours of work in Industrial 

Undertakings.
Resolution E e  Washington Conference-~Creation of Employment 

Agencies.
Resolution Ee Government Stocks . . . . . . .
Resolution E e  Washington Conference—Fixing minimum age of 

children in Industrial Employment.
Resolution Ee  Exchange s itu a t io n ...............................................................
^Bolution Ee Severance of J udicial from Executive functions . .
See Questions and Answers.

WA.OE—
Question E e ------in the P u n j a b ................................................................

Paob.

m
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271—272 
154-166  
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417, 420— 
426, 429, 
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387—393, 
406—409 
369—370 
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662—664,
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656—668
650

630-^ 32
613—615.

616
698—601

 ̂ 689---590

116—119, 
129—130

613—644

16
16

1
145-rl47
341 -343

167-168 , 
171,172  

234—238 
195— 196

608—510
448

101—102



44 I N D K .

WI.B—
Queition R e  Military expenditure before------

Wjlb Accouktb—
Question R e Adjustment o f ------  . .

W a b  L o a h —
Question R e  ■ 1929-1947

W a s h in g to n  Cohfeieitce— ^
Besolution R e  Hours of work in InduBtrial Undertaking! •  ̂ .
Besolution ^  Employment Agenoies . . . .
Besolation JH tK j^m endations concerning unemployment . .
Besolution R e  XAppction of W o o l .....................................................
Besolution R e  Leieia^isoning ................................................................
Besolution Re GoTj^ment Health S e r v i c e s ..........................................
Besolution R e  Fixing minimum age of children in Industrial Employ­

ment.

Watboh, Me. B. J.— _ _ _ _
Question R e  Inspector of Office Procedure » .

W a t e b w it b —
Question R e  Utilisation of •

W h e a t —
Question R e  Embargo on —

W h t t e ,  t h e  H o h * b le  Mb . A. P.— 
Vote of thanks . . .

W llL fl—
Question R e  Power of m aking------  . . . . .

W o od , t h e  H o k *b l e  S ib  J o h n —
Oath of Office

Tachbndbuluvabu, the Hon’blb Baja G. K.—
Oath ef O f f i e e .......................................... ..........

Zahib-ud-din, the Hon’ble Khan Bahadub Saitid—
Oath of O f f i c e ....................................................................................

ZiTLFiQAB A ll Khan, thb Hok’bie Sib—
Oath of Office
Besolution R e  Circulation of speeches of His Bo^al Highness the Duke 

of Connaught and His Excellency the Viceroy in the Vernaculars: 
Besolution R e  Peace and Vigilance Committees . . • .
Besolution Re Attempts in England to place obstacles in the working 

of the GoTemment of India Act.
Besolution R e  Indians in Overseas Dominious • . . •
Besolation Burma Beforms Scheme . • ̂ . .
Besolution R e  Beligious susceptibilities of His Majesty'is subjects

Bee Questions and Anawers. j

P agx.

101

414r-416

162—168

166^164
164—178
178—174
174-176

176
176— 176
176-197

641

29

279—282

16

484-^6

1
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1
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684
608—604

886
809—810

367—869,
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